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SHRIMATI BIJOYA CHAKRA-'VARTY 
(Assam): Madam; it is a fact that continuous 
drought and floods hit the country like 
anything. But this explanation is not the only 
answer to the failure of the Government on 
the  agricultural front. One cannot avert She 
impending danger simply by over- 

 
 
Ministry 

looking it. That is what is happening in our 
agriculture department Droughts have been 
hitting the country for the last ten years. Why 
dry irrigation research has not been deye-
lope'd early? Why faa^ the Government 
waited so many years to start a research 
programme on this important subject? 

About 80 per cent of our population rely 
on agriculture. The Government is not at all 
serious to improve agriculture in the country. 
In fact, we know that the problem of poverty 
and unemployment can be solved only 
through improved agriculture. That is why, in 
the Seventh Plan the targetted growth in 
agriculture'is 4 per cent per annum. What 
steps have the Government taken to achieve 
that target? 

My second point is that proper em- i phasis 
has not been given to improve the drought 
condition and to arrest floods and erosion. 
What are the steps taken by the Government to 
solve  these problems? 

I do not want to repeat about the drought 
conditions, but I would like to mention how 
floods (have caused serious damage to crops 
in Assam. Unprecedented drought and floods 
in 1986-87 caused extensive damage to crops 
in Assam. The total loss to crops in Assam 
was 100 crores of rupees. But the 
Government neither gave proper assistance 
nor have they done anything to control floods 
and erosion. They have not given any help to 
utilise natural resources. In this way, you 
staply let tye marginal and poor farmers have 
a natural death. 

Then there is a big gap between 
agricultural research findings and the * 
practice of the farmers. These findings 
generally never reach the farmers. It is 
because of three reasons, i.e. lack of 
motivation, poverty of the farmers and lack 
of education. The 'agricultural resear;h is 
done may be with the help of foreign 
knowhovv and in certain fields they are 
getting some 
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breakthrough. All this high technical and 
sophisticated agricultural research (has turned 
to be a more school-arly venture. Therefore I 
want to emphasise that research must reach 
the farmers at a nominal price. 

My next point is about the remunerative 
price to. the farmers. The farmers must be 
given remunerative prices. It is very nominal 
in comparison to the industrial sector. We 
know the plight of the cotton growers in 
Andhra Pradesh who committed suicide. And 
this unremunerative price given to the cotton 
growers can never ease their situation. 

Madam, my next point is that it is very 
nice that at least the Prime Minister of India 
frankly admitted that the planners are 
misleading the Government by feeding him 
with wrong information. In the same process, 
the Department of Agriculture is also very 
badly tapped by its own folly. I hppe that 
there will be no more repetition of it. With 
realistic planning, the Government should try 
to redress the grievances of the people, the 
agonies of the people, the agonies of the 
farmers that are created by 35 years of wrong 
planning. 

 

 

 

PROF. (MRS.) ASIMA CHATTERJEE: 
(Nominated): Thank you, Madam, for giving 
me an opportunity. Madam, I would like to 
congratulate the hon. Minister for increasing 
the minimum support price of essential 
commodities which would certainly benefit 
our farmers. Now I could like to know the 
basis on which this calculation has been 
made. I find from para 5 that in collaboration 
with the State Cooperative Marketing 
Agencies this has deen  done. But have these 
State cooperative marketing agencies 
consulated the gram panchayats who can 
speak about the farmers' problems? I would 
like to know the answer for this simple 
question. 
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SHRI SHANKARRAO NARAYANRAO 
DESHMUKH (Maharashtra): Madam Deputy 
Chairman, I would like to draw the attention of this 
House to a very serious  problem con-foxntjng the 
agricultural farmers' class as a whole. We have 
sufficiently heard about the progress made re-
garding farming, regarding seeds, regarding 
fertilisers, regarding, irrigation and all that. But 
there is a most important point which the farmers 
are facing .throughout the country from north to 
south and east to west. Recently we have heard 
when the Budget was passed that Rs. 400 crores 
have been given by way of concessions to the 
industrialists and here the farmers are lacing a 
crisis. Their lands are being taken under the 
Urban Land Ceiling Act and what is the price 
they are getting, a very meagre price. Rupees Ave 
per square metre, whereas the prices have gone 
up to. the extent of Rs. 1000 Rs. 500 or even Rs. 
2000 per square meter. Therefore my submission 
is that on the floor of the House an assurance was 
given by the hon. Minister, Mr. Dalbir Singh that 
the problem will be solved within a shqrt time, 
which has given rise to blackmarketing, which 
has given rise to soaring of prices which has 
given rise to making of false documents, which 
has given rise to the lqs-s of stamp duty. 
Therefore, I will draw the the attention of the hon. 
Minister for Agriculture to the fact that the farmer 
is not only concerned with the produce but the 
farmer is also concerned with so many problems 
and so many things, with his purchases, with 
tractors and also  with his wealth. His wealth is 
land. Therefore do not Snatch away his land 
under fte pretext of urbanisation and if there is an 
attempt to that effect, I may inform the hon. 
Minister that an assurance was given on the floor 
of the House that the hon. Minister will apply his 
mind as he is concerned with the farmers' class as 
a while and sq it should be implemented. They 
are ruined. For them land is the profession of their 
life, vocation of their life and for generations it 
has been so. I would submit humbly  and most 
res-      ' 

 

pectfully that the hon. Minister should 
apply his mind and impro.ve the matters. 
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mittee. A committee is there but tfhere is no 
representation, from the peasants' organisations. 
There are a number of peasants' organisations in 
the country. He has only picked up some people 
who are, to his best knowledge, peastnts. I do not 
believe they really represent peasants and 
peasants' interests . It would be better if 
representatives of peasants' organisations were 
taken on the committee because the problems of 
agricultural prices is tormenting the entire pea-
sant generation. 

SHRI V. NARAYANASAMY (Pondicherry): 
The Vice-Chancellor of Tamil Nadu Agricultural 
University has been added as one of the 
members. I am very thankful to the honourable 
Minister because there is more of scientific 
investigation in Tamil Nadu. Therefore, credit is 
given to Tamil Nadu. 
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asked the State Governments to give a panel 
of names to be included in the Commission. 
What happened to that panel?, Was it taken 
into consideration or not? Or, the Union 
Minister included names as he liked? 

SHRI GHULAM R2U300L MATTO: Sir, I 
congratulate the hono.urable Minister. But I 
want to tell him only one thing.  sir it is  the 
general practice or normal practice to add a 
clause in the notification, •whenever a com-
mission or committee is appointed, to the effect 
that if and when the commission wants to co-opt 
some members for technical or other reasons it 
can do so. I think he will assure us in this 
regard. 

THE VICE-CHAIRMAN: (SHRI JAGESH 
DESAI); That they can always invite. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Shri Ram Naresh Yadav. I had told 
him. that after the hon. Minister's reply, I 
wo.uld permit him to seek clarifications. 
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THE! VICE-CHAIRMAN (SHRI JAGESH 
DESAI): After he has completed, I will allqw the 
Minister to reply. 

 
THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): You wanted to say something 
regarding sugarcane. Only that point I will 
allow you. 

 

SHRI GURUDAS DAS GUPTA: I want 
to seek one clarification. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): At that time I had told him that I 
will allow you. Now I  am not  allowing 
anybody else. 
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THE   APPROPRIATION   (NO.   2) 
BILL, 1988 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI Bok  
K, GADHVI): Sir, I mo.ve: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
services of the financial year 1988-89, as 
passed by the Lok Sabha, be taken into 
consideration." 

Sir, the Bill provides for withdrawal out of 
the Consolidated Fund of India of the 
amounts required to meet the expenditure for 
the year 1988-89 charged on the Fund as well 
as the Grants voted by the Lok Sabha. 

Gross disbursements of Rs. 225,658.55 
crores are provided. in the Bill. After setting 
off recoveries, receipts taken in reduction of 
expenditure and transaction in the nature of 
accounting adjustments, the net provisions 
aggregate to Rs. 73,560.00 crores. Of this an 
amount of Rs. 25,714 crores is for Central, 
State and Union Territories' Plans. The provi-
sion for Defence expenditure is Rs. 13,000 
crores, for interest payments Rs. 14,100 crores 
and major subsidies Rs. 6,391 crores. Other 
non-Plan grants and loans to State and Union 
Territory Governments a'ccount for Rs. 2,210 
crores and the balance Rs. 12,145 crores is for 
other expenditure including expenditure of 
Union Territories without Legislature and 
Grants and  Loans  to foreign Governments. 


